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Newr Dl this the 21% day of July, 2005,

Hon'bis Shriéhank@r' Raju, Meamber{JD
Hon'ble Shri S.A. Singh, Member{A)

atle

Swami Nath
Slo Sh. Shiv Murti

2. Sarju M
Sio Sh. Mannu Lal

Ced

Bansi Lal,
S{o sh. Shiv Pujan

4. Hatvilas, :
Sto 8h. Puiwari Lal

5. Arjunan {Expired)
Sto Sh. Dan Pai

&.  Shiv Muni,
Sfo Sh. Jug Dev

(|

Sham Jg; Chand Ghosh
Slo 8h. Maknan Ghosh

o3

Harpal Singh
2 ;
Sia Sh, Nand Ram
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ait,
Sio sh. Kirodhi

10, Mithu Lai,
Sfo sh. Ram Aughar
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viorking under SSEAVEE, Elsotvical Worksheon, Daya Basti, New Deihi
it

Anand, Agvocaie)
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Versus

Union of india through
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. Sh. R.R. Jaruhars,

Gensral Manager,
Northern Railway,
Baroda Houss,
New Delhi.

Sh. Pradeep Kumar Goval,
Divisional Railway Manager,
Morthern Raibeay,

State Entry Road,

MNew Delhi

Sh. VK. Kaul,

Chief Administrative Cificer {Canstn.},
Northern Railway,

{ashmere Gate,

New Deihl.

. 5h. Vinod Kumar Singh,

WEE,

Elzctrical Waorkshop,
Daya Basti,

MNew Delhi.

{through Sh. V3R Krishna, Advocate)

d

Crder {Orat)

=

s bBle Shri Shanker Raju, Member(d)

Respondants

‘in compliance of our directions, respondents have filed a compliance

affidavit on 19.67.2004. Subssquently on our directions to raview the claim of

the applicant, it has been transpired that the applicant has bsen wrongly

accorded the benefit. On perusal of record, we find that the respondents have

not established that 1OW was a part of construction organization which lends

suppart from IREM Vol.ll whers casual labour are aiso engaged en Raiiways for

execullon of raflway projects, such as new lines, doubling, conversion,

consiructions of buiidings, irack renswals, Route Relay Interlocking
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ion, setting up of new unite etc.  Casual Labour so engaged are

refarred {0 as ‘Project Casual Labour’.

discharged. Howaver, applicants are at liberty to assall further grievance in

{Shanker Raju
tMamber(Jd}






